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SHRIE BASU DEB ACHARIA (BANKURA) S 1 am
onoa pomt of order The statement on the assurance
which was given o 1990 s now being lud  after six
yvears The direction of the Speaker s -
— that whenever an assurance 15 given, 1t has to be

and a rule also

mplemented within three maonths But six vears have been
taken to fulbll the assurance which was given in 1990
Now the Statement s bemg laid on the Table of the

House after six vears
.

MR DEPUTY SPEAKER Such delays should not
be thore ordinanly

SHRI BASU DEB ACHARIA There should not be so
much of delay

MR DFEPUTY SPEAKER. Yrs
Notifications under Essential Commodities Act. 1995

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR BAALL)
I beg to lay on the Table:

{11 A copy of the following Notfications (Hindi and
Enghsh versions) under sub-section (6) of Section
4 ol the Essential Commodities Act. 1995 -

(i The Light Diesel Ol (Fixaton of Ceiling
Frces) (Amendment) Order. 1996 pubhshed
in Notficaton No. SO, 471(E) in Gazelte
of India dated the 2nd July. 1996

tip The Furnace O (Fixation of Ceiling Prices
and Distnbution) (Amendment) Order. 1996
pubhshed in Notification No. SO 472(E) in
Gazette of India dated the 2nd July, 1996

tuy - The Parathn Wax (Supply. Distnbution and
Prnce fixation) (Amendment) Order, 1996
published in Notification No SO 473(E) in
Gazetle ot India dated the 2nd July, 1996

[Placed in Library See No. LT 505/96)
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12.01 hrs.
[Enghsh)
MR DEPUTY SPEAKER = Shn Dwarka Nath Dasp
{Interruptions)
MR DEPUTY SPEAKER | have already called him.
{Interruptions)

SHRI PRAFUL PATEL (BHANDARA) = Si. the hon
Pnme Minister 15 present in the House So. we would
like 1o raise a very important 1ssue about the creation of
a separate State of Vidarbha Si. we have been giving
notice continuously We gave notice yesterday also. We
had given notice last week also We have given notice
today also Siu. we both want to rmse this issuc. The
Prme Mimnister 15 already sithng in the House  We may
please be given an opportunity, S This s a very
imporant Issue (Interruptions)

MR DEPUTY SPELAKER  Please st down Let me
say a tew words - (interruptions)

MR DEPUTY SPEAKER Let me have my say
{Interruptions)

SHHI PHAFUL PATEL  Hon Prnme Miister S s
a very important 1ssue of creation ot a separate State for
Vidarbha tInterruptions)

SHRI PHAFUL PATEL ~ We are very happy that for
the: first time after so many years, the hon Pnme Minister
has accepted the need for smaller States and given
recogration to Uttarakhand {Interruptions)

SHHI PRAFUL PATEL - We are very happy that for
the first ime after so many years, the hon. Prime Ministe
has accepted the need for smaller States and gwven
recogmbon to Uttarakhand. . (Interruptions )

MR DEPUTY SPEAKER
you Please st down,

Nobody 1s able to hear

SHHEI PRAFUL PATEL © The hon Prnme Mimister
should please understand the gravity of the situation
iinterruptions )

MR DRFPUTY SPEAKER Nothing will go on record
{Interruptions)”
1204 hrs

Al this stage, Shr FPratul Patel and Shn Datta
Maghe: Came and Stood on the floor
near the Table

MR DEPUTY SPEAKER Please go 1o yout seals
... {Interruptions)
MR. DEPUTY SPEAKER ' Nothing 1s going on record

(Interruptions)

"Not Recorded
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1205 hrs.

Al this stage. Shn Pratul Patel and Shn Datta
Maghe went back to then seats.

(Interruptions)
MR DEPUTY-SPEAKER ~ Please take your seats.
{Interruptions)
[Translation)

MR DEPUTY SPEAKER | have a hst of 34
Members with me and | shall give every member a
chance to speak )

[Enghsh]

[ shall give chance to everybody provided you speak
one by one

(Interruptions)
[Translation|

SHREI PRAFUL PATLL  We have been giving notices
danly (Intertuptions)

Please take up this issue. we shall speak one by one

MH DEPUTY SPEAKFR It has been decided, |
shall agivee everybody a chance to speak

SHEI BANWARIL LAL PUROHIT (NAGPUR)  Please
take: up our wsue regarding Vidarbha and give chance to
all the Membaers who want to speak on 1t

(& nahsti]

MH DEPUTY-SPEAKER | will give chance to every
hon Member provided he has not spoken yesterday

(Interruptions)

SHHEE DWARAKA NATH DAS (KARIMGAN) M
Deputy-Speaker. S, weavers o my  conshtuency  of
Kanmgany in Assam are in o nmuserable condiion. because
ot non-avallabiity of yarn Ot course, there are many
weavers' cooperative  societies  The concerned
Government Department supphies yarn to them and in
return gets fimshed cloth, but supply of yarn s thoroughly
iwregulan

Si there 15 some unheXithy relation between the so-
called cooperative society managers and the Government
officials and as a result. the common weavers are
‘deprived of then due shares. | personally wvisited some
of the weavers eolomes and withnessed then tottening
dwellings

S0 | suggest that all the weavers should get
weavers card” and n heu of it they should get yarn
regularly from the nearby Block headquarter and they
should be allowed to sell the tnished products to
cooperative marketing societies themselves so that they
could maintain then existence i betting manner

KUMARI MAMATA BANERJEE (CALCUTTA SQUTH)
Mr Deputy-Speaker. Su. | am not raising any political
ssue or any controversial issue, but | am raising a very
important issue and the whole House need to consider
this issue | am raising the issue of thalassemia patients

BHADRA 20. 1918 (Saka)
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Thousands of children die of thalassemia because of
mncomplete treatment . (Interruptions)

I am raising a very Important 1ssue Thousands of
children suffering with thalassaemia died because of
ncomplete treatment . You will appreciate that though |
have asked five or s questions in this Session. the
reply of the Minister was as bitter as gourd One patient
needs twenty injections in a month, and the cost 1 ahout
Rs. 2,000 It s very dificult for the common poople to
purchase this type of medicine Without thie medicine
and the blood It s very difficult to survive  That = why
most ol the children. in the age group of hve 10 ten die
because of incomplete treatment

Please allow me, Si, because this s a very anportant
ssue  The Mimster sad in his reply that-in s very
shocking. though | have great regard for tum-that
thalassamia was not the most killer disease so tar as the
children in India were concerned But so many chiidren
hed because ol the Incomplete treatment Now. the oral
drug has been introduced in India successtully. specially
m Mumbar Calcutta, Chandigarh and Deltn under the
name of Kelter but because of the Central Sales Tax
excise duty and customs duty. the prce s very tigh Se
you may take up the matter with the State Governments
o exempt sales tax on s ainpechon particularly on the
medicine, 1o Kalter The Central Government already
considered the exemption  of customs duty, but not e
exciae duty and the Central Sales Tax

[ Translation]
vnterruptions ! Please et me spedk
'Enghsh)

That s why | orequest the Government to exempt
this medicinge from these dutics so that the medone wili
be avallable to the patent at Hea 1300 instead of at R
2.000. Sccondly. the Government hias no national control
board to control thalassaemia ke Malana and AIDS. The
Government should Start a national Controi board to
control thalassaenmua also Thudly, please try 1o give some
free njections and free medicines for the thalassamina
patients on humanitanan grounds This s my  humbic
request. and | think the House wili appreciate this The
people are crying outside. | want justice trom you | think
the Parbhlamentary Attans Mimster should react

[(Interruptions !

[Translation]

You have always been rasing such issues It s not
a poltical mattes

[Enghsh]
This s a wvery senous matter May | orequest the

Parhamentary Affars Mimister to take up the matter with
the Health Ministry and the State Governments 7

THE MINISTER OF PARLIAMENTARY AFtAIRS ANQ
MINISTER OF TOURISM (SHRI SRIKANTA JENAI |
will certainly convey this teeling of the hon Member t
the Minister concerned.




